Annexure-A
R.S.U.S.Q.No.  4582 FOR 8.5.2013

Destruction of illicit Opium cultivation in North – Eastern Region

(in Aeres.)
	State
	2010
	2011
	2012
	2013 (April)

	Arunachal Pradesh
	1237.50
	900.23
	446.00
	1222.00

	Manipur
	850.00
	904.00
	1253.00
	183.00

	Assam
	03 Bigha
	0
	08 Bigha
	0
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Annexure-B
R.S.U.S.Q.No.  4582 FOR 8.5.2013

THE ACTION TAKEN TO DESTROY ILLICIT POPPY

1. Improved co-ordination between various drug law enforcement agencies in order to impart greater cohesion to destruction.	
1. The Narcotics Control Bureau has formulated an Action Plan in coordination with Central Bureau of Narcotics & the Nodal officers of the  State Governments concerned for the identification and destruction of illicit opium cultivation.  The action plan includes use of Satellite Imagery through Advanced Data Processing Research Institute to identify areas under illicit poppy cultivation, constitution of composite teams of district level officers for field verification and destruction of illicit poppy cultivation and initiation of penal action against persons found involved in illicit poppy cultivation.  Prior to destruction, the officers are imparted training by Central Bureau of Narcotics and Advanced Data Processing Research Institute so that they make use of Satellite Imagery Inputs.  The effort is also coordinated by Central Economic Intelligence Bureau.
1. Conducts training programmes for law enforcement officials for upgrading their skills to combat drug trafficking.
1. Financial assistance being provided to eligible States for strengthening their narcotic units.
1. Implementing a scheme of monetary rewards for information and also destruction of Illicit Crops.
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Annexure-C
R.S.U.S.Q.No.  4582 FOR 8.5.2013

The action taken to curb the drug activities are as under :-

1. Intensive preventive and interdiction efforts along known drug routes.
1. Strict surveillance and enforcement at import and export points.
1. Improved co-ordination between various drug law enforcement agencies in order to impart greater cohesion to interdiction.	
1. Strengthening of the intelligence appearatus to improve the collection, analysis and dissemination of operational Intelligence.
1. Increased international co-operation, for exchange of information and investigative assistance in administering control over the movement of Narcotics Drugs & Psychotropic Substances and Precuesor Chemicals.
1. The Narcotics Control Bureau (NCB) also undertakes demand reduction activities in coordination & liaison with other drug law enforcement agencies, State police  and NGOs.  The menace of drug abuse is highlighted during the ‘International Day against Drug Abuse and Illicit trafficking’, observed on 26th June every year.
1. Conducts training programmes for law enforcement officials for upgrading their skills to combat drug trafficking.
1. Financial assistance being provided to eligible States for strengthening their narcotic units.
1. Financial Investigation against the accused is done under Chapter V-A of the Narcotics Drugs and Psychotropic Substances Act leading to seizure, forfeiture.
1. Implementing a scheme of monetary rewards for information leading to seizures of Narcotic drugs to informers and officers.
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